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ORDER  

 This Review Petition is filed as against some portions of the 

findings given by us in Appeal No. 46 of 2012, which was disposed 

of on 11.10.2012. 

 We have heard the learned counsel for the parties.  

 In Para Nos. 70 and 71 of the Judgment, we have referred to 

the conduct of the Appellant stating that the Appellant has 

suppressed the material facts by not placing before this Tribunal 

the relevant document. 
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 However, in the Review Petition, the learned counsel has 

given some explanation for omitting to refer the said document. 

Even during the course of arguments, the learned counsel said that 

it was a sheer mistake and it was neither deliberate nor intentional.  

 While accepting the explanation, we deem it appropriate to 

expunge the remarks contained in Para Nos. 70 and 71 of the 

Judgment in Appeal No. 46 of 2012.  Accordingly  expunged. 

 With the above observations, the Review Petition is disposed 

of. 

  The Registry is directed to issue the modified Order.  

  
 
 
 
   (Rakesh Nath)        (Justice M. Karpaga Vinayagam)  
Technical Member                                           Chairperson  
 
ts/vs 


